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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
LA.__ of 2022
Original Application No. 661 of 2018

IN THE MATTER OF:

Praveen Kakar & Ors. ...Applicant(s)
Vs.

Ministry Of Environment & Forest & Ors. ...Respondent(s)

APPLICATION ON BEHALF OF THE DAKSHIN HARYANA BIJLI VITRAN NIGAM
LIMITEDIN ACCORDANCE WITH ORDER DATED 28.09.2021 PASSED BY THIS
= e R I ORDER DATED 28.09.2021 PASSED BY THIS
HON’BLE TRIBUNAL

1. The Dakshin Haryana Bijli Vitran Nigam Limited ("DHBVNL/Applicant’ , is filing
the present application in pursuant to the directions passed by this Hon'ble Tribunalin
paragraph 11 of the order dated 28.09.2021.

2. The present application is filed to place on record the report in compliarice to the
direction passed in the order dated 28.09.2021 passed by the Hon'ble Tribunal, wherein
the Applicant was directed not to supply any electricity connections to the M/s Ansal
Properties and Infrastructure Ltd. ("Project Proponent”), for expansion of any project
of the Project in Sushant Lok-1, Gurugram (“Area”).

3. This Hon'ble Tribunal vide order dated 28.09.2021 has observed and directed as

follows: -

"9. We have given due consideration to the report of the
€ Chief Secretary, Haryana and find that the effectiveness
E;’: Z; of mechanism needs to be studied in the light of success
o g‘ in preventing and remedying violations. The chief
1'3_ secretary, while experimenting the mechanism evolved,
,13 g may undertake study of extent of its success to consider
g E what further changes are required in the last several
& years and it is yet to be seen whether the compliances

level has been improved,

10....

We further find that as per order of the CPCB under
Section 5 of the EP Act dated 21.06.2019, the State PCB
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was required to revoke the consents/authorizations
given to M/s Ansal Properties and Infrastructure Ltd,, the
SEIAA, Haryana was required to revoke EC. The Director,
Town and Country Planning Department was required
not to allow any expansion or grant any completion
and the Electricity Department was directed not
to supply electricity for expansion of any project
of the PP in Sushant Lok, Phase-1, apart from
direction to the HSVP not to supply water for such
expansion. Nothing is shown to have been done, Thus,
the policy needs to be reviewed. Least expected for
ensuring compliance by Residential Complexes is to
inventorise such projects and to ascertain their
compliance status. Second step is to place such status in
public domain with reference to check list of conditions
requiring compliance, with technical accuracy, to ensure
that no such projects come up without being compliant
with norms. There have to means to encourage best
practices for waste management. Including decentralised
:éz waste processing facility in coordination with concerned
local body for collection of residual waste. Other issues

; need focus are water harvesting, greenery, leaving open

) spaces, dual piping system for utilisation of treated water
ED‘: :G for reuse. One cannot ignore that haphazardly developed
o = housing projects are potential for degradation of
o

environment, affecting public health. Prior to occupation
and handing over to RWA, audit of compliances by a
proper and accountable mechanism needs to beensured,
Revamping of Town and Country Planning Department,
SEIAA,SFAC and State PCB and their interse coordination
5 @ must for meaningful and prompt action against
Violators. Ownership and oversightof mechanism pas to
be of officers of proven credibility and status.

4, It is submitted that in compliance to the order dated 28.09.2021, the Applicant
has not granted any new electrical connection(s) to the Project Proponent in the Area.
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RE: BRIEF FACTS é g ?
5. This Hon'ble Tribunal vide its order dated 19.09.2018 had sought a report from a
joint committee comprising of representatives of Central Pollution Control Board
("CPCB"); Town and Country Planning Department, Haryana; Delhi School of Planning
and Architecture; Central Ground Water Authority and State Environment Impact
Assessment Authority, Haryana.

6. In compliance with the order dated 19.09.2018, a report dated 16.11.2018 was
filed before this Hon'ble Tribunal. The said report pointed out various deficiencies, which
were considered by this Hon'ble Tribunal and vide order dated 08.01.2019, CPCB was
directed to exercise its statutory powers and take measures for closure of the Project
Proponent, initiating prosecution and recovering compensation for the damage to the
environment in accordance with the law.

7. In furtherance to above, a report dated 05.04.2019 was filed by the CPCB in
compliance with the order dated 08.01.2019 passed by the Hon'ble Tribunal. Further, in
accordance with the order dated 21.05.2019 of this Hon'ble Tribunal, another action taken
report dated 21.06.2019 was filed by CPCB stating that it had issued directions under
section 5 of the Environmental (Protection) Act, 1986 to the Project Proponent as well as
the concerned authorities to ensure compliance of Environmental Regulations and orders
issued by this Hon’ble Tribunal. The direction qua the Applicant by the CPCB through its
report dated 21.06.2019 is as follows: -

“No electricity supply be provided for any further
expansion of the project by the company in Sushant Lok-
1, Gurugram.”

8. The Hon’ble Tribunal vide its order dated 13.09.2019 had directed the
Applicantto file the compliance report, to which, the Applicant has filed its
compliance report dated 10.01.2020. In the said report, it is stated that no
electricity supply has been provided to the Project Proponentfor any further
expansion of project inthe Area.In the said report, the Applicant has further
raised the issue of application(s) for new electricity connection(s) being
received by the consumers who have purchased plots/flats in the Area.A copy
of the compliance report dated 10.01.2020 filed by the Applicant is annexed

hereto and marked as Annexure-C1.

9. The Applicant has also issued a sale circular n. D-26/2021 dated 15.07.2021, vide
which it was clarified that the Govt. of Haryana has approved the release of tubewell

connections in dark zones/notified area. Copy of the
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sales circular dated 15.07.2021 bearing no. D-26/2021 issued by the Applicant is annexed
hereto and marked as Annexure C2.

RE: ELECTRICITY CONNECTIONS TO CONSUMERS

10. The Area in question is a residential area and many individual consumers are
purchasing the plots/flats in the Area, due to which there are several applications being
received on behalf of consumers for grant of new electricity connection and/ or expansion
of load from various consumers/plot owners/flat owners. The Project Proponent has
developed the Area and further sold the plots to the consumers.

11.  The Applicant being a distribution licensee under the provisions of the Electricity
Act, 2003 is bound by the various rules and regulations issued under the Electricity Act,
2003, including the Haryana Electricity Regulatory Commission (Electricity Supply Code)
Regulations, 2014 (“Regulations”), to grant electricity connections to the consumers.
Since the directions which are passed by this Hon’ble Tribunal is in respect of the Project
Proponent, therefore, the Applicant is not issuing any fresh electricity connection to the
Project Proponent for the expansion in the Area.

12, Itis submitted that requisite electrical infrastructure as per ultimate load norms of
the Applicant has not been provided by the Project Proponent in the Area. There are
other builders who failed to provide the adequate electrical infrastructure. The issue with
respect of inadequacy was duly appraised to the Govt. of Haryana and a scheme has
been approved by the Management of the Applicant wherein the connections of electricity
in future would only be released to the individual residents consumers only after

depositing the development charges.

13.  Inthis regards, the Applicant has also filed the Petition No. PRO 55 of 2021 before
the Ld. Haryana Electricity Regulatory Commission ("HERC") against various builders,
under section 43, 46 and 50 of the Electricity Act, 2003 read with Regulation 8 and 9 of
the HERC Duty to Supply Electricity on Request, Power to Recover Expenditure incurred
in providing Supply and Power to require Security) Regulations, 2016, and Regulation 16
of the HERC Electricity Supply Code Regulations, 2014, read with Section 142 and 146 of
the Electricity Act, 2003, which is pending adjudication before the Ld. HERC.

14.  In view thereof, the Applicant is bound to provide new connection(s) to the

consumers subject to the deposit of developmental charge.
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15.  In light of the fact(s) and submission(s) stated above, the Applicant most
respectfully prays that this Hon'ble Tribunal may be pleased to:

i.  Allow the present Application and take the compliance report on record.

ii.  Pass such other order(s) as this Hon'ble Tribunal may deem fit and proper in facts
and circumstances of the case.

SN?f

THROUGH \\
(é\»} Counsel for the Applicant

DSK Legal,
1st and 2" floor, ESC House,
155, Okhla Industrial Estate, Okhla Phase I11,

New Delhi, Delhi 110020

Place: New Delhi
Date: 03.02.2022
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
I.A. No.____ of 2022
Original Application No. 661 of 2018

IN THE MATTER OF:
Praveen Kakar & Ors.

...Applicant(s)

Vs.

Ministry Of Environment & Forest & Ors. ...Respondent(s)

AFFIDAVIT OF COMPLIANCE

I, Kamal Chand Dhiman S/o Late Sh. R.D Dhiman aged 47 Year, R/s H.No. 332 Sec-19

.F.arldbad working as SDO DLF with the Applicant Company, do hereby solemnly affirm
"acTaFaas under:-

gnutie
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‘3“‘0 \ \
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F ‘I\\O ]l-l ‘Th

I am the authorized person of the Applicant Company, and hence I am
P g\ )

@tgnt to swear the present affidavit.

\\_’,/ t the facts stated in the aforesaid application are true to my knowledge, No

<P ng;ré? the same is false and nothing material has been concealed there from.
o b o L\\h > * :
;e\\dge > . R 26?7  8pO DLIDERG En’n'fsmn
** VeRIFICATION =" SRR
¢

the above named deponent do hereby verify that the contents of the above

affidavit are true to my knowledge. No part of the same is false and nothing material has
been. concealed there from.

Verified on 10 day of February, 2022 .
DEPONENT
SDO DLF City Sub Divisior: |
DHBYN, Gurugram

Gl iFs
SrifSrit **»"
Sfo, Wic.

ldentif
has i
¥:;? P 1 0 FEB 2012

n fe
%egrrem G Lns K(\pw‘bdg&

Notary
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application No. 661/2018

IN THE MATTER OF:

Praveen Kakar & Ors. . Applicani(s)
Versus.
Ministry of Environment & Forests &0rs. ... Respondent(s)
AND
DAKSHIN HARYANA BIJLI VITRAN NIGAM. ...... Applicant Company
INDEX
Sr.No | Particulars - Page Nos.
1. COMPLIANCE REPORT ON BEHALF OF |

Y20-4s7

DAKSHIN HARYANA BIJLI VITRAN NIGAM.

2. ANNEXURE-1: A copy of this Honble ng L{[{
S8 ~HYZ

Tribunal’s order dated 13.09.2019.

ANNEXURE-2: A copy of the letter dated LI'L/Q

09.10.2019 received from the Deputy |

missioner, Gurugram

ANNEXURE-3: A copy of the clarification letter
v s

A
Sdated 13.12.2019 addressed to the CPCB.

ANNEXURE-4: A list of connections that have

L -
been granted within the Sushant Lok, Phase-I L/ /5’ {”5(

garea from 11.10.2019 till date of the instant

f Affidavit.




b, PROCE oF SERVICE

Place: New Delhi

Date: 13.01.2010

AR

nsel for the Appellant
Mr. Samir Malik/Ms. Rimali Batra

DSK Legal — Advocates and Solicitors
G-28-Basement, Lajpat Nagar il

New Delhi — 110024



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 661/2018

Praveen Kakar & Ors. Applicant(s)

Versus.

Ministry of Environment & Forests & Ors. Respondent(s)

COMPLIANCE REPORT ON BEHALF OF DAKSHIN HARYANA BIJLI VITRAN

NIGAM IN ACCORDANCE WITH ORDER DATED 13.09.2019 PASSED BY THIS

HON’BLE TRIBUNAL.

1. The present compliance report is being submitted by the Dakshin Haryana Bijli Vitran
Nigam (the “Applicant Company”) in accordance with this Hon'ble Tribunal’s order

dated 13.09.2019.

Brief Background.

2. The captioned petition was filed before this Hon'ble Tribunal alleging, /nter alia,
carrying out of illegal activities by M/s Ansal Properties and Infrastructure Ltd.
("Project Proponent”) at Sectors 27-28 and 43-52 of Sushant Lok, Phase-1, Gurugram

in gross violation of laws and environment principles.

3. This Hon'ble Tribunal vide its order dated 19.09.2018 had sought a report from a
Joint Committee comprising of representatives of the Central Pollution Control Board

("CPCB"), Town and Country Planning Department, Haryana, Delhi School of
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Planning and Architecture, Central Ground Water Authority and State Environment
Impact Assessment Authority, Haryana.

. In compliance with the order dated 19.09.2018, a report dated 16.11.2018 was
submitted before this Hon'ble Tribunal. The said report, which pointed out various
deficiencies, was considered by this Hon'ble Tribunal on 08.01.2019 and the CPCB
was directed to exercise its statutory powers and take measures for closure of the
project of the Project Proponent, initiating prosecution and recovering compensation

for the damage to the environment in accordance with law.

. In compliance with this Hon'ble Tribunal’s order dated 08.01.2019, a compliance
report dated 05.04.2019 was filed by the CPCB. Further, in accordance with the
observations made by this Hon'ble Tribunal vide its order dated 21.05.2019, a further
action taken report dated 21.06.2019 was filed by the CPCB stating that it had issued
directions under Section 5 of the Environmental (Protection) Act, 1986 to the Project
Proponent as well as the Concerned Authorities to ensure compliance of
Environmental Regulations and Orders issued by this Hon’ble Tribunal. The directions
issued to DHBVN by the CPCB through the report dated 21.06.2019 were in the

following terms:

7. | The Chairman cum Managing No electricity supply be provided for
Director, Dakshin Haryana Bjjli, | any further expansion of the project
Vitran Nigam by the company in Sushant Lok-1,

Gurugram.

. This Hon'ble Tribunal vide its order dated 13.09.2019 in the captioned matter had
directed that compliance reports be filed, inter afia, by DHBVN within one month of
passing of the order dated 13.09.2019 by email. The relevant part of the order dated

13.09.2019 is quoted as follows:
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"5, Let the compliance reports be filed by the CPCB, State PCB, SIFAA, Haryana,”
CGWA, Town and Country Planning Department, Haryana, Dakshin Haryana Bifli,
Vitran Nigam, Haryana Shahari Vikas Pradhikaran and District Magistrate Gurgaon

within one month by e-mall at judicial-ngt@gov.in.
6. Copies of this order be sent to CPCB, State PCB, SIFAA, Haryana, CGWA, Town

and Country Planning Department, Haryana, Dakshin Haryana Bifli, Vitran Nigam,

Haryana Shahari Vikas Pradhikaran and District Magistrate Gurgaon by e-mail.”

A copy of this Hon’ble Tribunal’s order dated 13.09.2019 is annexed herewith and

marked as ANNEXURE-1.

The Applicant’s Submissions.

. At the outset, it is necessary to state that the Applicant Company was not served
with a copy of the order dated 13.09.2019 passed by this Hon'ble Tribunal despite an
express direction that copies of the aforesaid order be sent, inter alia, to the

Applicant.

. The Applicant Company only became aware of this Hon'ble Tribunal’s order dated
13.09.2109 when it was served with a letter dated 09.10.2019 from the Deputy
Commissioner, Gurugram directing it to attend a meeting on 11.10.2019 and to bring
along an action taken report in compliance with the order passed by this Hon'ble
Tribunal. It was only due to the said reason that this Hon'ble Tribunal’s direction to
file a compliance report within one month from 13.09.2019 could not be complied
with. A copy of the letter dated 09.10.2019 received from the Deputy Commissioner,

Gurugram is annexed herewith and marked as ANNEXURE-2.
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10.

(A)

11.

12.

Ele

The Applicant Company is also constrained to point out that no specific notice or
copies of the CPCB's Further Action Taken Report dated 21.06.2019 were served on

DHBVN even though the said report expected the Applicant to carry out compliance

of the directions issued in the report.

As per available records, it can be seen that the captioned Original Application was
last listed on 20.11.2019 and is now coming up on 13.01.2010.

APPLICANT COMPANY’s COMPLIANCE

No electricity supply has been provided for any further expansion of the
project of M/s Ansal Properties and Infrastructure Ltd. at Sushant Lok,

Phase-I, Gurugram.

The Applicant at the outset wishes to state that the Applicant has duly complied with

the directions issued by the CPCB vide its report dated 21.06.2019.

The Applicant has not provided any electricity supply for any further expansion of the
project of M/s Ansal Properties and Infrastructure Ltd. (the Project Proponent) in
Sushant Lok, Phase-I, Gurugram as directed by the CPCB. Hence, the directions

issued by the CPCB have been complied with.

(B)Grant of electricity connections to consumers situated within the

13.

concerned area/project.

The Applicant wishes to state that the area known as Sushant Lok, Phase-],
Gurugram is a residential plotted colony/area. The Applicant further states that since
M/s Ansal Properties and Infrastructure Ltd. has completed the project in question,
the Applicant keeps receiving applications from time to time for grant of new
electricity connections and/or expansion of load from various consumers/plot

owners/house owners who have purchased property in the concerned area/project.
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14. The Applicant being a distribution licensee under the provisions of the Electricity Act,

2003 is bound by the various rules and regulations issued under the Electricity Act,
2003 from time to time including The Haryana Electricity Regulatory Commission

(Electricity Supply Code) Regulations, 2014. (“Regulations™).

15. As per Clause 4.1.1 of the Regulations, the licensee shall, on an application by the

16.

17.

owner or occupier of any premises located in his area of supply, give supply of

electricity to such premises within the time specified in the Regulations.

The Applicant is presently supplying electricity to consumers in the concerned area
and such consumers may fall either under the domestic (DS) category or under the

non-domestic (NDS) category.

The direction issued to the Applicant by the CPCB vide its report dated 21.06.2019
that “No electricity supply be provided for any Further expansion of the project by the
company in Sushant Lok-1, Gurugram” has created a certain amount of ambiguity
insofar as grant of electricity connections to plot owners/consumers, is concerned.
The Applicant has already addressed a letter dated 13.12.2019 to the CPCB seeking a
clarification on this aspect and the relevant part of the clarification letter is quoted as

follows:

"14. In light of the expression "further expansion of the project by the company”
having not being defined by the CPCB, the Nigam through the present letter is
seeking a clarification from the CPCB with regard to the following

questions/queries:
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(i) Whether new connections can be allowed where the plot holders come up
With a request for a new connection either at the time of construction of
houses or after completing the construction under Domestic (DS)
category?

(i) Whether extension of load can be allowed if an existing consumer applies
for extension of load within the same premises or after addition of a new
floor on the same plot?

(iii)Whether a new connection and/or extension of load can be allowed for
public amenities like water supply, sewage or any other such services?

(\v)Whether a new connection and/or extension of load can be allowed for

the non-domestic (NDS) category?”

A reply/clarification is still awaited from the CPCB in this regard on the aforesaid
aspects/ questions. A copy of the clarification letter dated 13.12.2019 addressed to

the CPCB is annexed herewith and marked as ANNEXURE-3,

Since, the Applicant is under certain legal obligations as already pointed out in
paragraphs 14 and 15 above, it is stated that the Applicant has been granting
electricity connections to plot owners whenever an application for the same is
received. In faithful compliance of this Hon'ble Tribunal’s directions given vide order
dated 13.09.2019, the Applicant is submitting a list of connections that have been
granted within the Sushant Lok, Phase-I area from 11.10.2019 until the filing of the
instant Affidavit. As already pointed out above, this Hon'ble Tribunal's order dated
13.09.2019 came within the Applicant’s knowledge only on 09.10.2019 when the
Applicant was asked by the Deputy Commissioner, Gurugram to attend a meeting on
11.10.2019 and submit a compliance report, Hence, the starting date for connections

while preparing the list has been taken as 11.10.2019.
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A list ofconnections that have been granted within the Sushant Lok, Phase-I area
from 11.10.2019 until the date of filing of the instant Affidavit is annexed herewith

and marked as ANNEXURE-4.

19. The Applicant wishes to lastly submit that no connection has been granted by the
Applicant for any industrial activity which could in anyway amount to polluting the
environment or which could be construed to be in breach of this Hon’ble Tribunal’s

orders in the captioned matter.

20. This compliance report is being submitted accordingly.

PRAYER

21. In light of all that has been stated above, the Applicant most respectfully prays that
this Hon'ble Tribunal may be pleased to:
a. Allow the application and take the compliance report and take the same on
record; and

b. Pass such other order(s) as this Hon’ble Tribunal may deem fit and proper in

0
: )7;&!&”
\\I\J DLF Cﬁ%@#@eo-%

Through, / D.H.B.V.N., Gurgaon

Counsel for the Appeilant

the facts and circumstances of the present case.

\
Mr.S8amir Malik/Ms. Rimali Batra
DSK Legal - Advocates and Solicitors
G-29-Basement, Lajpat Nagar i

New Dethi — 110024
Place: &y

Date: [/ 01 | 2020



BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH,NEW DELHI

(Application under Section 15 Read With Section 18 of the
National Green Tribunal Act,2010)
ORIGINAL APPLICATION NO.661 OF 2018

IN THE MATTER OF:

PRAVEEN KAKAR &0ORS .'..APPLICANT

Versus
MINISTRY OFENVIRONMENT& FORESTS Ete. ... RESPONDENT
AND
DAKSHIN.H%RYANA BIJLI VITRAN NiGAM. Applicant Company
AFFIDAVIT OF COMPLIANCE

‘..

L // AURAYV Q/AH?.*M Slo &: \T2ENDER  DAYTYA aged above 15

year address | =274, \iay JoMon Vihas Gooif lddworking as SDo. DrA
ok DHEVN

with the Applicant Company, do hereby solemnly affirm and declare as under:

1. That | am the Counsel for the Plaintiff, and hence, | am competent to swear the

instant affidavit.
2. That the facts stated in the aforesaid affidavit are true to my knowledge. No part

of the same is false and nothing materiat has been concealed there from.

I(O‘NENT

A
DO
DLF City S/Divn. Sec-3%
I, /’ LVRAY @4!47' va. the above-named deponent to hereby verify ifettif\dbiSurugram

stated in the above affidavit are true to my knowledge. No part of the same is
false and nothing material has been concealed there from.

CATION

Verified at on this the ___.12.2019.
‘ DEPGNENT
Y\ ATTEETED C@w
Rajender Sing° K DLF Cit;%’g??;. Sec-31
Advagcate & Motary D.H.B.V.N. Gutugram

Gu{bg”ﬂm ~ /’:)
NJ’L‘L
\\ '\\4" \



Item No. 03 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Qriginal Application No. 661/2018

(With Report dated21.06.2019)
Praveen Kakar & Ors. Applicant(s}

Versus

Ministry of Environment & Forests &Ors. Respondent(s)

Date of hearing: 13.09.2019
G

5.
B

HON’ELE MR, JUSTICE ADARSH KUMAR'‘GO cimnpzasow
HON'ELE MR. JUSTICE, K. RAMAKRISHNA '*11 19t IP‘IAL MEMBER
HON'ELE DR NAGIN NANDA, EXPERT ME\'IBF'R' = ,L\,

b o

Mr. Shok Chandra, Advocale for, CPCE'%Ig

Mr. Rahul Khuraaa, Aclvoﬁatu {oPH 81

:EML -
W s

7 mRDER i
ﬁm.-a 8 . &f,,;

'.stamtt:nr‘_‘?g'ru-.v:rqﬂﬁ I,_y N,r‘ s 4 ins,
- smcﬁ@%}; mm;@iéﬁ Z?f Ph_ﬁii o

9.208Y a report was sought

ttee cg,?pnsmg representatives of the
Central Pollutlgr: %ontrhobl”Board Town and Country Planning
Department, Haryana, Delhi School of Planning and
Architecture, Central Ground Water Authority and State
Environment Impact Assessment Authority, Haryana. Report
dated 16.11.2018 was considered on 08.01.2019 which pointed

out various deficiencies. The Tribunal directed the CPCB to

exercise the statutory powers and take measures for closure of
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the project, initiating prosecution and recovering compensation

for the damage to the environment in accordance with law.’

2. The matter was thereafter considered on 21.05.2019 as

follows:-

“Compliance report has been filed vide
email dated 05.03.2019 indicating the
steps laken. There is however nothing to
show the exercise of statutory power for
prosecution. The CPCB has suggested that
the project proponeni should fumish an
action plan and CGWA should determine
fcompensation  for illegal extraction of
ground water. We are of the view that such
powers can be exercised by the CPCB itself
- by .gwing directig g cunder the Water
(Prevention and C%Iﬁ; o_@ Pollution) Act,
1974 and the Air (Preueni*td i rzd Control of
Pollution) Act, 1981 &
'nt!ed to disconnect 1

stoppmg -dleg}al activities @
contm.ung consent to es aEysh,. or to
operate.” '

" and concerned
o compliance .of
finy aizl  Regulations and Orders
(ssuea by by, rfbn’ble NGT.

| 1. | The Chairman, |- |a. To stop all the
| Ansal Properties & | construction/expansion
Infrastructure activities in Shushant Lok,

Phase-I, Gurugram with

immediate effect.

. b. To pay Environment
Compensation  of Rs.
‘ 14.6962  Crore  (Rs.
Fourteen Crone, Sixty Nine
Lacs, Sixty, two Thousand
f |only Jonly to CPCB on

f Cv%/'
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| account of dischargé""c;ﬂ
untreated sewage for 281 |
days (till 17.06.2019) to |

| CPCB's Union bank of

| | | India Alc no.
532702010009078, IFSC
code |

U13IN0553271,Branch-IP
Extension, Delhi as per
Environmental
Compensation Policy
Jramed in compliance of
Hon’ble NGT order dated
31.08.2018 in OA no.
593/2017 within 7 days
Jrom the receipt of these
directions. In case of delay
in,  deposition of

by Cepntral Vi +Water
Authorfty on  dcgount of
extm.cﬂn_p of ghpundguater
withoyts, permissiogn
d . i
g
happésiing .

o
%{;g;fs“nanc‘ i
5 o

Girugranih
"'-,4;.1-’-

d S!.L‘ .J.. o .
CH . glgg}-;‘. regarding

srectgEnon of the
shortcomings as
highlighted above in the
concluding remarks of
report within 7 days from
the receipt of these
directions and to rectify all
the shortcomings as
highlighted in the
conctuding remarks of
report within 30 days from
the receipt of these
directions. Action taken
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completion of action taken.

The
Haryana
Pollution
Board

Chairman
State
Control

a. NOCs, Consents and
Authorization granted to
M/s Ansal Properties &
Infrastructure Ltd.
Gurugram  be revoked
immediately and shall not
be considered in future
also till compliance of
these directions are made.

b. Discharge of untreated
sewage from the premises
of the company into storm
water drain be stopped.

The " Member
Secretary

|| Central Groﬁnd
| Water Authority

Environmental

Compensarion on account
of * ct;on of ground
Later E

rain wat r :
szstem in% )
Phase-1, qugrﬂ{n
determined: %
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1a. Compliance of these

z
b gt
e e

directions issued io the
Company and other State
Government departments
be ensured.

o. Collection
Environmental
Compensation imposed by
CPCB be ensured.

of

The Director

Town and Country
Planning
Department,

a. No further expansion of
the project be considered.

|

; b. No completion certificate
| be  granted to the
l. Company and any such |

T ey



Haryana certificate already granted
be revoked immediately.

7. | The Chairman cum | - | No electricity supply be

Managing Director, provided for any further

Dakshin Haryana expansion of the project by

Bijli, Vitran Nigam the company in Sushant
|| Lok-1, Gurugram.

8. The Chief | - | No water supply to the-|
Administrator, company be sanctioned for |
Haryana Shahart any further expansion of
Vikas Pradhikaran | the project in Sushant Lok-

| ‘ i, Gurugram.

2. Copies of CPCB Directions are sent to jollowing
Ministries and organizations also for information

and appropriate action at%feuei;

i The Secretary, Ministry of "f;
Climate Change, New Delhi,

i, B THe SerreLary Ministry of
7 Affazrs New De!ha :

jii. The Director, Dalhz School - of; Plagini
Architecture, New Delhi”

_ pensation. The CGWA claims
.
to have writtesi” lettérdated 08.02.2019 to the Deputy

Commissioner, Gurgaon to seal illegal wells.

Ss Let the compliance reports be filed by the CPCB, State PCB,
SIEAA, Haryana, CGWA, Town and Country Planning
Department, Haryana, Dakshin Haryana Bijli, Vitran Nigam,
Haryana Shahari Vikas Pradhikaran and District Magistrate

Gurgaon within cne month by e-mail at judicial-ngt@eov.in.

=z



6. Copies of this order be sent to CPCB, State PCB, SIEAA,
Haryana, CGWA, Town and Country Planning Department,
Haryana, Dakshin Maryana Bijli, Vitran Nigam, Haryana
Shahari Vikas Pradhikaran and District Magistrate Gurgaon by

c-mail.

List for further consideration on 20.11.2019,

Adarsh Kurmar Goel, CP

September 13, 2019 _
Origimal Application No. 661/2018




.

Rl

Ors and O.A.
Environment,

ange & Ors respeciively. As per the
efore the Hon'ble NGT within

i e
e
g

e e



= o |

ho

 DAKSHIN HARYANA BIJLI VITRAN NIGAM
" Office of the Asstt. Executive Engineer, DLF City, Sub Division

_,D_j..ﬁ.‘f” DHBVN, Sec-31, Gurugram- 122001 (Haryana)

01242384755 Website www.dhbyi.com Email 1D: sdod) feicyGigmail.com

To,

SP Singh Parikar, Chairman,
" Central Pollution Controf Board,
Faorest and Climate Change, Govl. of India
CBD Cum Office Complex, Parivesh Bhawan,
East Arjun Nagar, Shahdara,
- New Delhi ~ 110032
Menio No:- \-"\'U\ Q_“ \L'( Y Dated:- 12.12.2019
Sub: Clarification with respect to the Board’s directions issued vide Furtber
Action Taken Report dated 21.06.2019
Ref: Order passed by the Homble National Green Tribunal (‘NGT") dated 13.09.2079 in
O.A. No. 661/2018 titled Praveen Kakar vs Ministry of Environment & Forests &
Ors,
Dear Sir,
1. Dakshin Haryana .Bijli Vitran Nigam ("Nigam’) through its Executive Engineer, OP,
DHBVN, Gurugram was served with a leiter dated 09,10.2019 from the Depuly
_ Commissioner, Gurugram directing it to attend a meeting on 11.10.2019 and fo bring along
" an action taken report in compliance with the order passed by the Hon'ble National Green
Tribunal ("NGT") dated 13.09.2019 in O.A. No. 661/2018 titled Praveen Kakar vs Ministry
of Environment & Forests &Ors. '

2. It was also stated in the said letter dated 08.10.2018 that any lapse in submission of the
action taken report will be considered seriously.

3. At the outset, it is necessary to state that the Nigam was not served with a copy of the
order dated 13.08.2012 passed by the Hor'ble NGT despite an exprass direction from the
Hon’ble NGT that copies of the aforesaid order be sent, infer alia, to the Nigam. Hence,
the Nigam only became aware of the Hon'ble NGT's order dated 13.09.2105 by virtue of
the letter dated 09.10.2019 receive;i from the Deputy Commissioner, Gurugram.

4... We understand that the direction issued by the Hon'ble NGT in the order dated 13.09.2019
came to be passed in the above mentioned case, as a follow up to the Further Action
Taken Repoit dated 21.06.2019 having been submitted by the Central Pollution Contral
Board ("CRCB’) before the Hon'ble NGT in respect of a project belonging to Mfs Ansal
Properties and Infrastructure Ltd. situated at Sushant Lok, Phase-1, Gurugram.

5, From perusal of the order passed by the Hon'ble NGT, it has come to our attention that the

CPCB, through its Further Action Taken Report dated 21.06.2019 had issued cerain

directions- fo various authorities, In so far as the directions issued to the Nigam are

concerned, the same are quoted as follows:

- TN ey G ctricify supply be provided for any further expansion of the project by the
it v, rﬁi s ey, Regngany in Sushant Lok-1, Gurugram.”

13 DEC 2019
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10.

11.

12. -

13.

14.

18.

5.+ The Nigam is once again constraine

-’ -Further Action Taken Report orthe o
. ..on the Nigam. It was only upon being served with the le

: Deputy Commissioner, Gurugram that the Hon'ble NGT'
" ‘brought to the Nigam’s knowledge. * -~ -

As pér the Nigam's knowledge,

66/

d to point out that no specific notice or caopies of the
rder of the Hor'ble NGT dated13.09.2019 was served
tter dated 09.16.2019 from the
s order dafed 13.09.2019 was

-O.A. No. 661/2018 was last heard on 20.11.2018, post

which by way of & public notice issued by the Hon'ble NGT, the matter has now been

posted for hearing on 13.01.2020.

The Nigam is in the process of preparing its compliance report to be filed befare the

Hon'ble NGT before the next date of hearing.

the Han'ble NGT, the Nigam had o submit a

In order 1o comply with the Order of . .
ssuad by the CPCB vide its Further Acticn

compliance report in line with the directions i
Taken Report dated 21.06.2019.

to the attention of the CPCB that the

The Nigam vide the present letter wishes to bring
1 Report dated 21.06.2019 are vague

directions issued by it vide the Further Action Take
and ambiguous insofar as they relate to the Nigam.

At this point, it would be pertirient to take note of the following points:

i, Sushant Lok, Phase-], Gurugram is a resideritial plotted colony/area.

e under the provisions . of the Electricity Act,

ii. The Nigam is 2 distribution license
‘ ioris issued under. the

2003andis hence bound by the various rules and regulat U
Elactricity Act, 2003 from time to time including ‘The Haryana Electricity Regulatory

Commission(Electricity Supply Code) Regulations, 2014."

fit. As per Clause 4,1,i of the Regﬁiations,’ the licensee shail, on an application by the
owner or occupier of any prerises located in his area of supply, give supply of
electicity to such premises within the time specified in the Regulations. '

As has already been pointed out above, the CPCB has issued a direction to the Nigam
that no electricity supply be provided for any further expansion of the project byufhe
company in Sushant Lok-1, Gurugram. However, the CPCB while issuing the said
direction, has not given any sort of guidance or explanation as to what would amount to
“further expansion of the project by the company”,

It is necessary to point out that insofar as M/s Ansal Properties and infrastructure Lid. {the
project proponent) is concerned, it has already completed the project in question. Further
the plot holders/fowners of the said project are at various stages of construction and/o}
further development of their respective properties in the said project.

In light of the Nigam's abligations to comply with Regulations framed under the Electricity
Act, 2003 and in light of the directions issued by the CPCB to the Nigam vide its Further
Action Taken Report dated 21.06.2018, certain clarifications are necessarily required from
the CPCB in order to aliow the Nigam to duly comply with the CPCB's directions.

The expression "further expansion of the project by the company” having not being defined

by the CPCB, the _Nigam through the present letter is seeking a clarification from the
CPCB about the scenarlos, and requests CPCB to confirm if the same are beyond the

directicns issued by CPCB:



16.

17.

18.

CC:-

869

(i) Whether new connections can be allowed where the plot holders come up with a
request for a new connection either at the time of construction of houses or after
completing the consiruction under Domestic (DS) category? :

(iiy Whether extension of load can be allowed if an existing consumer applies for
extension of load within the same premises or after addition of 2 new floor on the
samne plot? :

(iy Whether a new conné tion and/or extension of load can be allowed for pubfic .

amenities like water supply, sewage or any other such services? "o

(iv) Whether a néw connection and/or extension of load can be gllowed for the non- .

domestic (NDS) category? : '

The Nigam pending clarification from CPCB would continue releasing connections to
individual consumers, who are already owners of the plots sold by M/s Ansal Properties
Infrastructure Ltd., as the same, based on the understanding of Nigam do not qualify
under the category of "Project Expansion” by M/s Ansal Propetties. The Nigam also stated
that no new connection will be released to the Project builder i.e. M/s Ansal Properties Ltd.

The Nigam requests the CPCB to kindly issue necessary clarifications as to whether
allowing any of the activities mentioned in paragraph 15 of this letter would confiict with the
CPCB's directions dated 21.06.2018 or otherwise clarify the understanding of the Nigam

~ assetoutin pafagraph 16 above.

A time bound clarification from the CPCB as regards the above questions would allow the
Nigam fo faithfully comply with the directions issued by the CPCB and to submit a

compliance report before the Hor'ble NGT in accardance with the Hon'ble NGT's order
dated 13.09.2018. ' '

Cw“‘-
SEQ DLF City,
Sub-Divn, DHBVN
Gurugram.

1. The S.E (OP) Circle-ll Gurugram for kind information please.
2. The XEN Sub-Urban Divn. DHBVN Gurugram for kind information please.

R
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) Application f.cad S
No- Number _ Nemo Address Moblle No. (KW Categ:frj Applied Date
ey SF01B.SUSHANT VYAPAR Non-Domestic "
1| G2t11192  [SHARDABHAT! Bt s e 9313808043 | 3.00 - 0111112019
2 | Ga1-411947  |GRANDRADUTT © 2512,15T FLOOR.SUSHANT LOK PHASE 1, | 7838111600 | 800 | Domestio(DS) | 021112019
3 | G21114015  [VIKAS GOYAL Plot No - 110 Block No - G 2n8 FloonSushent | ggy1000003 | 1000 | Domestic(0S) | 02/i1/2019
i Lok Phase - 4,, .
‘ _(1qgqq. |POONAM SATYENDER R B-1 Bblock ,Religious Building Sushant lok . Non-Dormaslic p
4 | eatntear. o ST i) R4y 9818718401 | 2,00 Pt 021412010
5 | o2112198  |KAVITASHARMA - 1760 4th foor,sushant lok 1, 9760008216 | 1000 | Domeslic(DSy | ¢2H2i2018
. HOUSE NO E-6/17 FIRST FLOOR DLF Non-Domastic
6 | G2112195 |NEENA GHANDHOK TR | CUBLIORAM 2301089711 | 10.00 ot 021212019
» PLOT NQ 70 ,ASHOKA CRESCENT D, ; i o
7 | ocatazez  |KewaLkisHAN Gupya L as Lazes SORNT B 9011071789, | 200, | :Domesic:DS)- | 024202019
8 | G21-114820  [MANJIT VIRMAN) Houso no A 658,sushant ok 1,, 9811057922 | 200 - | iDomestic (DS)-:
a.| G21-1118-18  {RAIVKRURANA 21762+4h Floor.G Block Sushant Lok, 951961040 | 11,00 | Domastc(DS) | 03442019
10| Gat-1118:38 O P DHALL 1) 200, SUSHANT LOK 1, 9999943240 | .00 | Domestic{DS) | 0411/2012
-1081-5 3RO FLOOR SUSHANT LOKH C- )
11| Gz1-1110.35 |AsAY BHARDWA B R O et ot 9910020243 | 100 | Domesto(0S) | 04142018
12 | G21119.24  [JATINARORA A 552, SUSHANT LOK 1, 510020322 | 200 | Domestic(DS) | 0411/2049
13 G21-1219-37  |ADHIRAJ ANDLAY c-2605 ,sushant fok 1, 9868912007 15.00 Domestic (DS} 0471212019
SBD GREEN ENERGY AND | PARKING AREA VYAPAR KENDRA . Mon-Domestic |
14 (321-1249-35 INFRAINDIA PVT LTD SUSHANT LOK 1, 9818167078 200 (NDS) 04/12/2019
15 | G21-121828  |RENU BINDAL oate SUSHANT LOK-I C-416 SUSHANT LOK- | goc0c45743 | 2.00 | Domestic 05) | 0411212019
16| 21411952  |SANJAY KUMAR t‘gng RO B-740 THIRD FLOORSUSHANT | genpnacians | 1000 | Domestie(DS) | 08/¢1/2019
7| G261118:30  [HEMANT SUNORANI € 798 SUSHANTLOK 1, 9911465252 | 400 | Domesiic(DS) | 084172019
18 | 621411945 |GAGANDEEP SINGH 520A,SUSHANT LOK 1 B BLOCK,, 0810025089 | 5.00 .| DomasliciDS) | 05/11/2019
i i : 1325 FIRST FLOOR, SUSHANT LOK 18 . g i
19 | G2t-111842  [UASPREET SINGH TIKKA BLOGK GUGADN, 9844320378 | 11.00 | Domsstic{DS) | 05/41/2013
20 | G21-411941 |UPINDER KUMAR - C 2484 FIRST FLOOR,C BLOCKSUSHANT | gq4034a546 | 4100 | Domestic(DS) | 05M1/2015
e |LOK PHASE 1., - 4 . |
21| G21421955  |RAVEENA JAIN SVK 5F-2 A SUSHANT LOK 1, 0818213807 |  4.00 N°“iﬂ‘5’;;'s“° 051122019 !
‘. o haR y - 7 o g T - 23
221 Gat-421850 :c?‘/mgum RREDEIB IC 651 SUSHANT LOK- G631 SUSHANT LOK- | gopeerangs | 1000 | Domsstic(DS) | 05112:2019
. eon e PLOT NO 8 FIRST FLOOR,C BLOCK I R
2 | ezt RAINI GUPTA AT 1Ok PHARE 1 §810380377 | €00 | Domestic{DS) | 05122018
24 | G211219.47 |DEEPAKKUMAR 10, BLOCK BASEMENT FLOORSUSHANT | g(a17088 | g00 | NOWDOMESIE | og119m01
! : oK1, . - o ; (NDS)
25 | G21-121245 |SANTOSH DUDEJA 2725,C block,;, 8568847121 | 200 | Domestic(DS). | 0811212019
28 G21-1118-66 NEERU MARWAHA c 798 first fioor,sushant tok 1, 9818246040 15,60 Domestlc (OS] | 06/11/2018
27 | Ge-1418-64  [SRILPAMALHOTRA 2514 of sushant ok 1, 9640053036 | 1100 | Domestio (DS) | 08111/2019
28 G21-1219-63  |AMAN BATRA B 433,SUSHANT LOK 1 ., 9811949690 11.00 Domestic (D8) | ©8/12/2018
§
20 | G21-1118-93  |PRANJAL BORAH A 767 A Sushant Lak 1,Ground Fiser, 9571841735 | 1500 | Comesto (0S) | 08N1/2019 |
30 | G21-1419-115 [SURINDER NATHMENRA  |C-1175 2 ND FLOOR, SUSHANT LOK 1, 0940288696 | 1000 | Domastic(DS) | 09/11/201




6

s
i‘; A‘ﬁf:;fn Name Address h_’lobllo_ No, | |:§:\?v) Cate_gozy Appled Date
31| G211119-113  [KAMIA HANS G-2192 B,SUSHANT LOK 1, 9a09addrr? | 200 ”°“'(f,%'g‘§s“°l 1 ogr14/2019
32 621_-1 118410 [ASHIMA AHLUWALIA 560 block ¢;sustidnl Iok 1 , si13dadss | 1100 | Domestic(DS) | 054112019

| 33 | G21-121888  |SHASHICHOPRA 1768 2ND FLOOR,G BLOCK SUSHANT LOK 1, az1os27671 | 500 | Domestio(DS) | 0or2i2019
34 | G21-1118:420 |SANDEEP KUMAR gﬁ,’-\fgfﬁgg HUPUR ASHWAR MOMALLA | geqrrasss | 500 | Domestc (0S) 1011472019
35 G21-1118-118  |RAJA SAHA 5414.SEC°ND FLOOR,DLF PHASE 4, 98999858767 12.00 Domeslic (DS) 10/11/2019
35 G21-11194118  |KUSUM YADAV VILLAGE..NATHUPUR. 9811224143 3,00 Domeslic (DS} 4041112018

—3: G21-1119-117 |GULAB DEVI NARANG A21/8,DLF PHASE 1, 9810216545 | 200 | Domesiic(DS) | 10r1/2018

-

38 G21-1219-103  [ARTI KO TWAL 1178P,Sactor 43, 9810644041 2.00 Domestic (DS} 10/12/2019 ;I

.

23 G21-1219-101  |RAMA MANCHANDA 46,arjun marg alf phase 1 gurugram dlf phase 1. | 9810915850 1000 | Domaslic (DS) ‘ 10/12/2019 Ii

_ |

40 (21-1218-100 |NIRMALA 117,SECTOR 27, 9810625500 2.60 Oomaslic (DS) | 10/12/2019 i
41 G21-1219-97 .AVAK FLODRS LLP 252,BLOCK E SUSHANT LOK1,, 6750470000 5.00 Domestic (DS} 1011272019
42 G21-1018-146  |HANISH BABBAR C-2402,SUSHANT LOK 1, 8811761250 1800 Domeslic (DS) 111012018
43 | G211019-142 |TARSEM KUMAR 306 A.susttant 1ok 1, 9811020912 | 2.00 N°”'(z°o’g§5”° 111012019
4| Gat-t219-121 |JASVINDER AUJLAI_ C 1175 1t Floor,Sushent Lok 1, 0871040415 | 10.00 | Domestic(DS) | 1sitzmdite
45 | 6214216120 |3 HARUT SINGH REKH! gﬁs’f[';gﬂ.ﬁﬁf éfggg.rqpepewoenr 8600350461 | 11.00 | Domestic(DS) | +1/12%2019
46 | G21-1219411  |KIRANATUL GUPTA | g‘f;ﬂgf fggﬁhﬁgg 1%%,%%@ aa 9810380377 | 8.00 | Domestic(DS] | 14A2/2019
&7 | 6211018158 |RAJAT MALHOTRA - Ba61, Sushant Lok, 910003630 | 200 | Doriestio(DS) | 121072070
46| G21-1118.127 |SHASHIBATRA G210, SUSHANT LOK 4, 9874762080 | 800 | Domestic(DS) | 1212t
a8 | Gorrtea3d gg‘\’,":lf‘éi\;’;gﬁ,ﬁ'sl_@g C 20504 .susr-éANT LoK 1, 9814641688 | 200 N°"‘(z%"s“;st.'° | saraaons
50 | 311219430 [NAVNEET TIWAR! Plot No. G - 1768, Sushant Lok « 1, s810794455 | 200 | Domestic (DS | 1204212019
51 | Gat-tareis [KABIL MANGHANDA 3594 Block B Sushant Lok 1, 9871292520 | 2.00 “°"‘(a‘ggj-‘“° a2z
52 | G21-1013-167 |SARVUT SINGH 'f:é"?’“ ATIATHIRO FLOORSUSHANT | gg004a08ta | 7.00 | Domestio(DS) | 131612019

53| Gatiite.44s |KuLDEEP B 186,5ushant Lok, 6311058168 | 1000 | Domostic (0Sy | 131912018
54 | 2141219138 [VIAY BANSAL %2;0';‘;’ HBLEGREASUSHANTILON 9950510575 | 200 | Domestic(DS) | 13122019
55 | G21-1013-185  |RAJESH MALIK ©526 S F,BLOCK C SUSHANTLOK 1, oo1052¢48 | 800 | Domeslic(Ds) | 14110018
55 | G21-1119-182 |ROHITASH gﬁgfgg;éggSSHH%%STEngHEER 5611650701 | 500 | Domestc(DS) | 141112019
57| ¢21-1119-168  |YOGESH SHARMA A223,Sushant Lok Phase 1, 9610011733 |  2.00 N°"'(EJ%“'S?S“° 1471172013
58 | G21-1139-157 |GARGIVAISH .?;ﬁgmf,_'gg B 'é%%ﬁf#f‘fgﬂ LOKACS31 | gococrass | 1000 | Domestc(DS) | 14/14/2015
59 | G2t-1219.15¢ |SABU THANNICKAL MATHAI  [C-1535,SUSHANT LOK 1, 0810036606 |  6.00 N°”'(B%r§?°"'9 14/12/201
60 621-1219-‘{53 SHALU CHILLAR A118,Sushant Lok, 124001 865061392 12.00 Domeslic {DS) 151122018
61 | G21-1110166 |RITA DEVENDRAYADAV %ﬁf\fyﬁ:ﬂ?’d iicoralahenlioriCibicek 9717155611 | 900 | Domesti(DS) I 15/11/2019
82 G21-1119-181  [RUCHIKA BANSAL GANJOO  |B 513 ,2ND FLOOR,SUSHANT LOK {, 9810405585 10.00 Doxnestic (DS) ; 16/11/2019

7/



e

St | Applicat i :
Nro :;:zu;abte(:n Narne . Address Moblle No. it;?\i/) Category | Applied Date |
C-1061-8 FOURTH FLOOR SUSHANT LOK-1 | A ]
- 2, o
63 G21-1018-224 |ROBIN SETH C-1084-B FOURTH FLOOR SUSHANT LOK-] 8810953435 16.00 Domgstic {OS) 1714072013
g4 | G21-1019:223  |VAISHAL) JAIN A 654 sushantiok 1, 0871345076 | 2.00 | Domestic(dS) | 171012019
65 G21-1019-210  |COMMISSIONER MCG block d,shushant jok 1,shushant Jox 1, 9658502700 11.00 Street Light 4711002013
|
' SUSHANT LOK 1 BLOCK G NR H NG 2028
GG G21-1019-206 |COMMISSIONER MCG BEHIND PARAS HO,SUSHANT LOK 1 BLOCK | 3358502700 6.00 Street Light [ Y710/201%
..... s alf Liy BN [N la) "'\"‘ REIMD DARAC IO e
87 | G21-1016-204 |AMIT KHOSLA Plct No. G - 1768, Sushant Lok Phase - 9810326708 | 1000 | Domestic(DS) | 17/40/2019
1,Gurugram , !
63 | ©21-1119-185 |SARITA BANSAL 924 SUSHANT LOK-] C-824 SUSHANT LOK« | getaprpeqs | 200 | Domestic(0S) | <7/t1/2019 |
60 | G21-1119-188 |DIMPLE foces SUSHANT LOK- C-1985 SUSHANT | gcjazasqsz 1 700 | Domestic(08) | 17/11/2018
C-411-E SUSHANT LOK-| C-414-E SUSHANT A n,
70 | G2-1119187 |BHAGWAT SARUP GUPTA [ Ciriarm : 950543743 | 8.00 | Domesic(0S) | 17rii2one |
71 | G211219-213  |RAJESH YADAV A-646,sushand lok 1, 9811221865 | 200 N°“'(?4%"§s"° 174422019
721 G211219:241 ffDGUPTA BROTHERS PVT 13 35 2 sushant ok 1, 8392275032 | 2.00 N°"'(i%"s‘§s“° 1711212019
. : C-531 18T FLOOR SUSHANT LOK- G-531 .
73 | 6211219205 |MARVELINDIAPVTLTD T FLOOR SUSHANT LOK| 8500004444 | 10.00 | Domestic(DS) | 17/12/2018
747 'G21-1216-191 | SAHIL QSWAL TF,G 182 Sushanl Lok;, 9809383224 | 11.00 | Domestic(DS) | 17/1z/2019
75 | G21-1018-240 |RANIMEHRA G 603 S/F,SHUSHANT LOK 1, 7082871535 | 8.00 | Oomestic(DS) | .18/10/2019
76 | G21-1013-233  |PUSHPA YADAY 1679 BLOGK C,SUSHANT LOK, 9659715076 | 500 | Domestic(DS) | 18/10/2019
77 | G211219-222  [MADAN LAL GULATS PLOT NO C-308 ,SUSHANT LOK-4, 9041747530 | 200 | Damestic(DS) | 1822018
78 | G21:1018-250 |RASHMI GARG C SLOCK 1533,SUSHANT LOK 1, astszs00 | 200 | NOONTS | eronons
78 | Gar-to19244 |BR MOHAN KUMAR 2213 Black G,Stishant Lok Phase 1, 9868594961 | 16.00 | Demestic (DS) | 151102018
AGARWAL :
g0 | G21-1119.210 |SHIVAM GUPTA |c2061 A SFBLOCK G SUSHANT LOK 1, P654373668 | 7.00 | Domesiic(DS) | 2001112046 |
8t | G2i-1019-261 |SUBODH MUDGAL Plot No 1644A,Block G Stshant Lok 1., 0858628520 | 19.00 | Domestic(DS) | 21/10/20ts
UGF136,SUSHANT VYAPAR KENDRA Non-Domastle |
) = ¥ H
82 (G21-1113-221 AASHISH MEHRA SUSHANT LOK 1, 9811089878 4.C0 (NDS) 2t/11/2019 |
a3 | G21-1019-269 | SANJAY KUMAR MITTAL A-734,SUSHANT LOK1 9811018323 | 2.00 N°"'(ﬂ°o”s‘§s"° 22/40/2019
84 | G21-1019-262 |JASMINDER KAUR SODH} €-2023,SUSHANT LOK 1 9810255073 | 2.00 "°“',3‘g"s“es“° 221012018 |
85 | G21-1119:235 |DILBAGH RAI AHUJA HOUSE NO C 620,SUSHANT LOK PHASE 1, | 9810112475 | 1000 | Domestic(DS) | 22/11/2019
" i
1 N H
85 | G21-1119-234 |DILBAGH RAI ARUJA ?3255 1N° C21ABLOCK G SUSHANTLOK | og16112475 | 10.00 | Domssic (08) | 22/11/2018
§7 | 6211019295 |SUJATANANDA ’;h‘::eﬁ"“ BlackiolbassnienksUSNANKIOk 8388130647 | 600 | Domestic(DS) | 2311012018
88 | G21-1019-290 |RAJM KUMAR &)1:7'3 SUSHANT LOK- C-1278 SUSHANT | 7159008 | 10.00 | Domestic(DS) | 23110:2018
59 | G2141019-285 |JASDEEP KAUR C-1546 ,SUSHANT LOK-1,GURUGRAM HR, | 9980410273 | 10.00 | Domastic(DS) | 28/10i2019
50 | G21-1019-284 |SANTOSH RANI G 1061B,SUSHANT LOK 1, 8180091641 | 6.00 | Domaslc(DS) | 23/10/2018
ot | Go1-1118-250 |PAVITBEEP KOHLI ¢ 21 SUSHANT LOK 4,LINE 4, 9814254030 | 200 | Domestic DS) | 2311/2019
; ' | i Non-Domestic | -
o2 | G21-1219280 [TAJREALBURDPVTLTD  {PLOT NO 620 BLOCKASHUSHANTLOK f, | 9811006762 | - 2.00 D8} -"23/12/2018
03 | G21-1018302 |DEERAK KHANNA - © 603 3RD FLODR,SUSHANT LOK 1, 7982674535 | . 1100 | Domeslic(DS) | 2411012018
94 | G21-1018-301 '|UTKARSH BHANDARI € 798,Sushant Lok Phase 1, * 8910323498 | -16.00 | Domestlc(DS) | 24/01201$




Sr, licatlon . Load "

No Apt?u:\ber Namo Address Mobile No. In?:W) Categary Applled Date

85 | G21-1019-207 |GULDEEP SINGH SAHNI G BLOGK 1032.SUSHANT LOK 1, , 9811056303 | 10.00 | Domestic (9S) | 24/10/2018

213 G21-1118-285 .. UF&MIL ARORA £200,Sushant Lok, 9863601223 15,00 Domestic (DS} 26/ 1/2618

: ¢-1081-B FIRST FLOOR SUSHANT LOK C- o)
.97 G21-1119-284.. {TRIPAT KUMAR BHATIA 1081-8 FIRST FF.OOR SUSHANT LOK- Pg99859157 3,00 Dox;nes.tc.(DS)- 2711472049
. 1 ASTHETIC TOWNSHIP . s
98 621 -1 119’29.1 DEVELOPERS AVT.LTD. H N - 660 Black No - B,Sushant Lok Phase - 1, | 8209420254 4.00 Domasstic (DS) 27/14/2019
: Non-Domestic .

99 | G21-1119318 [ASHA SHAILESH B-539 SUSHANT LOK-t B-539 SUSHANT LOK-I| 9959369439 | 2.00 e 2811112019
100 | G21-1015-338  |MANQJ SURI C 1598 FIRST FLOOR, SUSHANT LOK 1 ,, 9871027100 | 6.060 | Domestic(DSy | 301072018
101| ©21-1018338 [SHELLY SURI C 1599 THIRD FLOOR, SUSHANT LOK 1 ,, 810601774 | 6.00 | Domestic(DS) | 30/10/2018
102 G21-1018:337 |ANJU SINGH A-843 A SLOK 1,SUSHANT LOK 1, 9811204394 | 2.00 “°“‘(?q‘;)’g‘)’5"° 30/0/2013
103 1 G21-1019-336 |SANGEETA SUR €1599 FOURTH FLOOR,SUSHANT LOK 1,, | 9610834373 |~ 6.00 | Domostic (0S) | 30/10/2019
104 G21-1119-331 RAJESH KHANNA G 1307,C BLOCK, 9999187174 11.00 Domestic (DS) 201172049
108 G21-1019-356  |TARA CHOUDRURY (2484 Third Flogr, Sushenl Lok 1, 9810512929 1{.00 Domestic (0S) 31M0/201¢

PARAMOUNT INFRABUILD .
106 | G21-1019:358  |PyT LTD DIR MR ASHISH C-94 BUSHANT LOK-| C-94 SUSHANT LOK-| | 8076678241 600 Domestic (DS) | 81/10/2018
oLIDTH
* n !
107 G21-3018-858  |RAJ KUMAR C-1983 SLOK 3, SUSHANT LOK 1. ogoie61520 | 200 | NN (ﬁ%'g‘)”“ 3111012018
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'ANNEXURE-C2

DAKSHIN HARYANA BIJLI VITRAN NIGAM

Sales Circular No. D- 26/2021
From
CE/Commercial
DHBVN, Hisar
To
All CEs/SEs/XENs/SDOs/OP
JEs-1, Incharge Sub office, in DHBVN

Memo No.Ch-26/SE/Comml./R-16/94/2004 /Vol-V
Dated: | S /07/ 20 |

Subject:- Release of tubewell connections in the notified area.

Please rcler to DHBVN Sales Circular No. 1D-8/2017 dated 01.02.2017 wherein
it was decided that in future, no agriculture tubewell connection should be released in the
notificd areas based on the guidelines issued by Central Ground Water Authority .

Further a clarification regarding modification/Alteration/Extension of load of
existing AP connections was issued by this office memo No. Ch-51/SE/C/ 94/ 2004/ Vol - |
datcd 1.08.2017 wherein following activities were not permitted in the notified arca:-

L. Extension of load of existing connections.

2. Shifting of connection in the notified area due to failure of bore.

Shifting of existing tubewell connection in the notified area to other placc in the
notified area due to acquisition of land by Govt. Agencies.

4. Shifting of existing.tubewell connection from non- notified area due to acquisition of
land by Govt. Agencies. ‘

S. Reconnection in the notified area.

Now, based on the clarification received from Central Ground Water Authority
(CGWA), the Govt. of Haryana has approved the release of tubewell connections in dark
zone/notified area vide ACS (Power) office memo No. 23/11/2021-3 Power dated 30.6.2021
subject to following conditions:-

I. The farmer will adopt micro irrigation mandatorily if depth of tubewell exceed 100 ft,

II. No connection greater than 35 BHP capacity should be released.

It is further clarified that:-

1. Restriction imposed on modification/Altération/ Extension of load of existing AP
connections vide this officc memo No. Ch-51/SE/C/ 94/ 2004/ Vol-1 dated
1.08.2017 has been withdrawn and shifting of connection/ reconnection/extension of
load will be allowed to those applicants anly who fulfill both conditions as mentioned
above al Sr. No. (I} & (I1).

2. These instructions shall also be applicabic to all the pending applications of tubewell
connection for which the demand notice has been issucd in compliance of Sales
Circular No. D-6/2019 dated 27.02.2019.

DHBVN Sales Circular No. D-13/2021 is amcnded upto this extent only and
DHBVN Sales Circular No. D-8/2017 is superseded.

The above instructions should be brought to the notice of all concerned for

cgreful and meticulous compliance with immediate effect.

Superintending Engineer /Commercial

for Chief Engineer /Commercial
DHBVN, Hisar

n



